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e TREgH Sk TSHE {1

75 faeett, 19 wead, 2026

RT3, 921(3).— Fea 1T TLHTT, THIT AR ATATTTH 1956 (1956 FT 48) (S =aH THF T
I<h ATETHIT FgT TAT €) T 91T 3F ol IT-eITT (1) FIRT V& RRAT T TN T g0, Tg THTHTT gl ST
& TETq [ o T & ardr el § NH753 B & .61, 80.2 & f&.#ft. 97.82 T& & -@ve & fAHim
(ATSFT/UEE 9Tee Aled 2-AA/4-I= FT FATET AT(S), LA, TaeT 3T TATAT & Al TAST & (0
g M Tuterd g et |@ferd auia f=r s qeg=T § &3 737 8, UEr {0 #7 o519 T & 70 e i
T AT 2 |

Fre AT =t ST 3<% G ° Baeas g, S Afafaw &t amr 37 6t IT-am7 (1) F eI qarh
TSI o 1T UHT IF o ITANT 92 TSI | TH ATEAAT & TR Sl AT & ShHE & 6 Fia< v
AT T T AT |

T T ST HeTH TTTEERTT, AT STTATARI 1 STl e i forferd & § T&d ol SITust
T ITH IHF ATUTT ATAHRIAT T STTuar 3T |erq arfaeTr, smafxrwar &1 satera =9 9 97 BT Bfew
LAY GIXT T ST T SAGHL ST AT UHT AT 68 AT 6 TETG AT UHT S = F2 o6 TAT, IS
Fre 2l, IS8 qeam el Araeas qu=l, Saer T AT a7 AT T AT HT TRl T AT HT
TEHATT |

1269 GI/2026 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

ITH AT T 1T 39T T IT-GTT (2) o Tl TeqwT TTERTer gTer Foha a7 s T straer sifaw
I |

TH STEEAAT o ST AT ATAT I 6 LT AT AT AT TEH TR 6 Ih FIATAT H ITASE
8 ST 3T Raeg ARl gIT MLeqor 6T ST aehat & |

ATEA
T ST & qrdT forer § NH753 B & f&.3ft. 80.2 & .41, 97.82 ¥ U =i T 9 ATeAT €<=
TR sreram S=AT afga Gff @ it e

TS T ATH: oA S &1 A ardy

EQEE] A €T A FTIFR || gRAFTaFh | S T emwe C\LEIRERT

ALl (RIEIKERID) (FRT)
L1l 2 L3 | 4 | 5 | 6 |
[T 5 T T |
e 7 AT S |
1 8 forsft T 0.4597 (FFr7 ) 0.4597
e 67 AT ST |
2 151 |Frsfr o= | 0.0248 ()| 0.0248)|
3 152 |Frsfr o= | 0.0688 (zrr )| 0.0688)
4 54 forsft T 0.0658 (ZF=7 ) 0.0658
5 64 |Frsfr o= | 0.013 GFw)| 0.013|
6 66 |[Frsfr o= | 05351 ()| 0.5351
7 67 |Frsfr o= | 0.0182 (= )| 0.0182]
8 72 forsfr T 0.0078 (FFr7 ) 0.0078
o 175 |Frsfr o= | 0.0246 (0 )| 0.0246|
o |les |Fsfr o= | 0.0017 EFom )| 0.0017|
11 88 |t o= | 0.0006 & )| 0.0006|
12 95 forsfr T 0.6027 (FFr7 ) 0.6027
= 1 T st |
13 10 forsft T 0.1792 (FF7 ) 0.1792
14 12 forft T 0.0507 (377 ) 0.0507
15 14 AT T 0.0063 (37 ) 0.0063
e |7 |t o= | 0.2828 T )| 0.2828)

Total 2.3418

[®T. §. RO/MUM/NH(0)/2023-24/58/3A]
g ™, AT
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 19th February, 2026

S.0. 921(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways Act,
1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for the
public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH753 B in the
stretch of land from Km. 80.2 to Km. 97.82 in the district of TAPI in the state of GUJARAT, hereby declares its
intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Sub- Divisional Magistrate, Nizar in
writing and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being
heard, either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling NH753 B in the stretch of land
from Km. 80.2 to Km. 97.82 in the district of TAPI in the state of GUJARAT

|State: GUJARAT ||District: TAPI |
SI. No. ||Survey/Plot Number|| Type of Land ||Nature of Land Area Area
(in Local Unit) (in Hectares)
I R T T I T BT
Taluk: Kukarmunda
[Village: Chokhiavli |
[ s |Private [pry | 04597 (Hectare )| 0.4597]
|Village: Borikuva |
2 51 Private Dry 0.0248 (Hectare ) 0.0248
|3 ||52 ||Private ”Dry || 0.0688 (Hectare )” 0.0688|
4 54 Private Dry 0.0658 (Hectare ) 0.0658
5 64 Private Dry 0.013 (Hectare ) 0.013
6 66 Private Dry 0.5351 (Hectare ) 0.5351
|7 ||67 ||Private ”Dry || 0.0182 (Hectare )” 0.0182
8 72 Private Dry 0.0078 (Hectare ) 0.0078
9 75 Private Dry 0.0246 (Hectare ) 0.0246
10 86 Private Dry 0.0017 (Hectare ) 0.0017
& lss |Private [Dry | 0.0006 (Hectare )| 0.0006
12 95 Private Dry 0.6027 (Hectare ) 0.6027
Village: Akkalutara
13 10 Private Dry 0.1792 (Hectare ) 0.1792
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14 12 Private Dry 0.0507 (Hectare ) 0.0507
|15 ||14 ||Government |River 0.0063 (Hectare )” 0.0063
16 7 Private Dry 0.2828 (Hectare ) 0.2828
Total 2.3418

[F. No. RO/MUM/NH(0)/2023-24/58/3A]
SHAIKH AMINKHAN, Director
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